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THE FOREIGN AWARDS (RECOGNITI@N AND ;.
-~ ENFORCEMENT) AMENDMENT ACT, 1973

Nd . 4‘7"'91;: 1973 o

Vet A e R [ 96th, Novernber, 1973.)

2 Por sectxon 3 of the Foreign Awards (Recognition and Enforcement) A
t, 1961, the followmg sectlon shall be subst1tuted namely P~ ;

]

_ . “3. Notmthstandmg anythmg contamed m the Arbltratmn Act, .Sta‘y ot
Y0 of 1940 1840, or in the Code of Civil Prc% cedure, 1908, if any party to an agree- proceed-
5y°f 1908. . mjent to which Article II of the' ' Convention set forth in the Scheduléings in
' . appligs, or any person c1aim1ng through or under him commences any resmc‘
Jegal’ pmcee&mgs invany court against any" other” party to the agree=’ matters
ment or any. person claiming. through or under him in respect of any to Be
matter agreed to be-referred to arbltratlon in ‘such agreement any refy
" party to such legal proceedings may, at any time after- appearance a d‘ to.a
before - filing a written statement o}v taking any other step in- the pro-- brafon.
ceedings, apply to the Court to sta,y the proceedmgs and the Court,
. -unless satisfled that the agreement, is null and void, -inoperative or
-incapable of being per!ormed or tha\i there is not; in fact,. -any:flispute
between the parties with regard to t?xe matter agreed to be referred '
- shall make an_order staymg the proceedmgs ! BT S
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